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Pad Ministry of ?eFPnce Froduction and Suppliss
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1. The Agplicant was appointed as
.88, on F.%.1988.

2. Promoted as J.5.0. on 1.4.1991. L
1
3. Arbiitralion award is dated 12.8,95% :2_

| S
4. 0.8 No.B83/8% disposed on 24.9.91.

il was disposad of on 17.2.9997.

S The applicant filed O,&.No.152/97, and \_ﬂ
j* &3- The impugred|letter is dated 20.3.97. ‘)

1< v Kadkean Rid

i Counsel for the Applicant




APPLICATION FILED UNDER SEC.19 OF THE ADMINISTRALIVE
TRIBUNAL'S ACT, 1985

|

11 THE CENTRAL ADMINISTRATIVE TRIBUMAL AT :: HYDERABAD
O.A.NO, [75&5 OF 1997

B INDEX
S.No. Description of the Documents Pg,.Nog; A.Nos,
__________ I IS AR
1. APPLICATION 1 to %
2. No,4372/72/DGAQA/AGM(GP~IT)

dated 20,3.1997, SWET .
3. Representation of the applicant c

dated 28,2,1997, f\ 2.
4, Order in 0,A,No,152/97, dt.17.2,97 W‘L\\r 3.
Se Memorandum No.9(1m/85/D(ECC/IC]1,

dated 11,11,1988, ‘)5%]\1 4,
6. Order in 0,A,N0.883/89, At.24.9,91, KV 5
7. No.PC to MF/3845/DIDSP(A&R)/Admin-I/

524/1C/D(C,V,I), dt.14.8.92, ‘),R 6.
8, No,96574/J50/PC/RD/pers-3/136/5/D(R&D),

dated 11.6,1995, \ ")—12,1\3'157.

i

. Counsel for the Appli
|
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IN  THE CENTRAL ADMINISTRATIVE TRIBUNAL AT :: HYDERABAD
7,6 R [9%3/ ar 1997

G.8IVA PRASADA RAD,ﬁ;%uG.Kﬁteswara Rao, ,

aged about 37 years, Junior Scienlific Dfficer,
cin the OFo.the Chief Resident Inspactor,
Divectorate General, Asronasiical Gualitly,
fAssurance, Ministry of Defence Ca?Q of Hindustan

Eatlween:

Aeronautics Lid., P.0.Balanagar, Hyderabad-42. veo APPLACANT

AN D

1. Union of India, represented by ils Sacrelary,
' Ministry of Defence Production and Supplies
South Block, Mew Delhi.

2. The Director General, Asronautical GQualitly

] HGesurance, Ministry of Defence H.Block,
DHGRO (Delhi Head Quartsers Post Office)d,
Mew Delhi - 110 011

2. The Chief Resident Inspecior, DGAQA,
Ministry of Defence HALPO, Hyderabad-42Z. ... REGFONDENTS

DETALLS OF THE APPLICATION

e

1. Particulars of Lne Applicants Shown a&s above
fAddress for services : Mr.K.Venkateswara Raao,
Advocale, E2-E-1134/371,

Jayalawminivas,

New Nallakunta, Hyderabad]
2. Particulars of Respondents ° Shuwﬁ as above

R~

Particulars of ihe Order:-
1. Order No. & Date ¢ w;rb/w'),/ Dd,ha-)/&—r\m Cd‘ﬂM) i

] 2. Bubject in brief %QM\TL-%— QS&M%—@Y\ 2398 »3'7)%

A JURISDICTION: The D.A. is within the GJurisdiclion W/is.14

the Administrative Tribunal®s Act, 1985 as  ithe applicant

working within the Staie of Andhra Pradesh.

. LIMITATION: The D.8. is within the limitation U/s.21 of 1t

Administralive Tribunal®s {f&ct, 1585,

A3 The Applicant is aggrieved by lhe impugned eclion of %

Fespandenta in not granting and extending the benefil of scale

Rs.BPR75%-3750 applicable to the Junicr Scientific Officers of DR

from the date of his promolion as Junipr Secientific OFfficer

Commission has recommended Higher (Prerevised) Pay scals

2.7.1991 on the untenable ground that though the ¥ Cenlral ﬁ
7

J.5.0s. of BGAGA (Direclor General fAeronaulical Guali

' A\
Assurance! ¥ par with thal admissible to J80s of DRDO  (Defen

O~

l’%*

a?

(19
) f

0

- B
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|

- Q-

wResearch Devalosment Organisaiion), the acceplance of the A
) 4 . d

commission's r@cnmmendatiﬁn by the Government is awailed wh%:h -

illegal, arbihréiﬂfﬂgiggfimiﬁatmry and violative of ﬁrtislga 14

and 1& of Lhe ﬁﬁﬁ%titutiaﬁ besides being opposed to all caﬁ&ﬂa ot
|

aquitly, jusiic%'and fair play. {

]

(8 The édpplicant submits that he belongs to B.T.community} and

was originally appointed as Benior Seientific Assistantianﬁ.ﬁ.)
i

in D.G.A.Q.A.erstwhile D.T.D&P (AIR)Y (Dirsciorate of Technical

Development antl Production (AIR) with effect from 9.6.1988 in the

then scale of Rs.1440-8900. The probation of the applicantj] was
declared and hé was confirmed in the said cadre on 1.4.1994. 1] The
applicant was}later promoted as Junior Scientific Officer ifrom

2.7.19%917  din the scales of Rs.2000-3%00. The applicant submils

t
?
.
i

|
that ever since his appoiniment he has been discharging|| his

=+
-

dulies faithfully and sincerely to the utmost satisfaction of

i

superiors withdul any complainty. \
; |

%

(<) The ﬂppﬂicaﬁt submits thal eriginally Thers was  only!| ans
I

service called Defence Seoience Services (D.8.B.) comprising!| R&D

(Research and Development), D.G.I.(Director General 1nspec%inn}
and D.T.D&P ﬁ%lﬁ) {(Direclorate of Technical Hevelmpmentw and
‘ i ‘ ‘

FProduction (AIR)) wilh common seniorily. The above sald Defence

Science Services were itrifurcated during the year 1979 as
!

D.R.D.GT., D.GuL., DWT.DEP (AIRI . Even though the trifurcaiion
I
took place, in 1979, the service canditions of the three units

are one and tpe same. However each unii has ils own gaparaﬂe

|

seniority lists|afler trifurcation..

(DY Ths Applic%nt zubmifts thal there was an anamoly relating)] to

pay structure belween foremen and senior Scientific ﬁssistants.

Therefore ths ‘matter was referred to Aribitration Board which
|

passed the award on 12.8.198% exlending the scale of Raa&$ﬁ—§046

to the 5.5.As. However the $.5.As. working in the unit of D.T.D#P
i
C{AIRY  were ﬁat!givﬁn the bengfit of scale of Hs.840-1040 on ipar

Wwith the $5.5.As. working in other Lwo units. Aggrieved by  lhis

S the applicant along with others working as S5.5.As. in D.T.DLEP

{AIR) filed 1.8.N0.882/89 hefore this Hon'ble Tribunal and |fhe

T

1T

i
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|

. - : ]
said 0.8, was disposad of on 24.%9.1991, wherein it was direqied

that the Senior Scientific Assistants of the D.7.D. ana P (%1R)
also should get the benefits of the Award in the same manner? as

the senior Scientific Assistants of Lthe other units in [Jthe
|
Ministry af Defence. The said Judgemenl was implemenled

- R B
extending the scale of Rs.B840-~1040 to the 5.5.As. working| in

I.T.D&P  {AIR) on par wiilh 8.5.As. in other two uniis as can] be

P—

spen from Le.No.PC to M.F.3845/8dmn~I/524~LC/D.T.D & P(AIR) dated

+

ok ——

Lo

14.8.1992 issued by the first respondent. It is relevan

B

submit thal the said scale of Rs.840-1040 was revised Lo Hs.?B?ﬁ-

2500 by the IV Pay Commission from 1.1.1988 as can be seen |
|
Ofice Memorandum No.F{1)/85/D.(ECC/IC/ 1, dated 11.11.1988 %ﬁﬁued
s
l

from

by the Firsi respondent. It is pertinenil to submil the | nexi
promotional avenue to $.5.As. is Junior Scientific Officer which

f
!

is in  the scale of Z2000-3500 (Group—B Gazelied). It ia{ thus
{

with effect from 1.1.1988 while the higher post of J.5.0. is

continued in the scale of Rs.2000-35300. This anamolous siﬂﬁatinm

I
was challenged by the J.5.0s. of D.R.B.O. in 0.A.No.912/93 [before

the Principal Bench of CAT Mew Delhi which was disposed ! f on
|

T

|

24,11.499% declaring thatl the Junior Seientific foicews are
entitled to be given a pay scale higher than the pay szalg from

which they were promoisd. It was also direcled that in Feepect

|

of persans who have heen promoted before 1.1.1984, the cénﬁerned

applicants would also be entitlied 1o higher revissd paﬁ soale
|

than the revised pay scale applicable to  the fsedre cdategory
|

pasts from which they were promoted from 1.1.198&. The iHnn‘blﬁ

Tribunal also directed that in respect of all the appllicants,
‘ 1
. o
they would be entitled Lo the arrears from the date of jﬁdgemeniu
In pursuance of the Judgement the fFfirst respondent!! issued

!
LE.No.96574/0.5.0./PC/RD/ Pers—-3/134/8/D(R&D dated §1.&.49?é

granting the pay scale of Rs.2373/3730 in lieu off EGOGﬁSSOO o
the evat#hile J.85.08. of Defence Research & De%elapmant
Organisation noetionally with effect from 1.1.1986&6 or #rom Lhe
date of pkmmotian to Lhe post of J.8.0. which ever is Hi
the arre#rs will be admissible with effect from % 11,1995,
| ,
I

|
{

ter and.
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" 4 However the éame benefit of higher scale of Re.2375-3750
J.8.08. of DnRLD,D. was not extended to J.5.0s5. of D.T.D&F §
including the applicant. The applicant had therefore %
Q,QHN0,152KQ? én the file of this Hon'hle Tribunal for exlen

the scale of Rs.2375~-3750 from the date of his promotion

J.5.0. with arrears. The Hoen®ble Tribunal disposed of the
|

D.A. on 17.2.19%97 with observation thal as his rapr@sentﬁt

are still pending, the same may be disposed of in  accord

b

wilth Jaw withrin a period of 3 months wilh & copy of the

[ = S T

The applicant while enclesing the copy of the aforesaid judge

AIRD
iled
dirg

as
said
ions
ATCE
der.

ment

with copy o 0.A. made a representation Lo the second respondent

on 28.2.19%7 for fiwing his pay in the pay scale of HRs.2375-3750

in  line with the spirit of judgement given by ihe Hofn

Tribunal in his 0.A. t

|
(E} While so i1 is strange that the second respondent s

A

Memorandum Mo.4373/72/D.G.68.8A/8dmn (GP~1 1) dated 20.

L3

addressed to one Sri P.Gangedhar J.58.0. referring to  Judge
dated 17.2.1997 in Q.8 Mo ASE2/97 filed by the Applicant tha%
VoCenlral Pay Commission has recommended a higher prereviﬁeﬁ
scale far J.8.{0s. of D.G.ALG.A. a0 par  with admissih&e

J.%.0s. of D.R.D.D.and the acceptance of the said recommendat

by the Govebnment is awaited and as and when Lhe

*hie

sued

1997

ment

the

pay

to

ions

sa1id

)
recommendation is accepled action will be taken lo implement

SAMB . A wopy o The said letter was marked to The applicant

all the J.85.0s. in D.G.A.G.A.

(F) The ap%licant suhbmits that he filed D.Q.No.152f%7

gxtending thg penefil of scale of Rs.2375-3730 from the date
|

his promotion as J.5.0. on par with J.8.0s. of D.R.D.OG

Applicant  dis  legally s#ntitled for the above said sc%le
|

Rs.28375~-37530 ¢ from Lhe dalte of his promotion with conseq@zn
benefils. Howaver' instead of acceeding fe the requesi %F
applicant, the second respondent has unjusily issued 1&11@% d

20.3.1997 ﬁagging his ease wilh the acceptance
|
recommandatién of the V Pay Commission by sori, which

{3

relevant to The issue in gquestion. It is perlinent to submifi

3
e s g

S

&

¥

the V Centfal Pay Commission in ils report para 63.2

—r——
e

the

and

for

af

The

of

tial

the

aled

the

not

that

has
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i

“Precommended ”thét Group B and C Scientific, Technical and Dééign :%
Staff in the D.T.D&P(AIR) are struclured on the same patlerrv)| as f
their countay Eartﬁ in the D.G.Ga. and ihe f;cumm@ndatimns for :L
the ﬁﬁienti?ic,iTechﬁical, and designations of the D.G.G.A. 5v111 =
equally apply to similar personnel in  the D.T.D&P (ﬁﬁﬂ) " Ir
Furlther the ﬁaﬂ commission viﬁe para 63.263 recommended that || Lthe ?
Group B&G seientific and Technicel personnel & D.G.G&ﬁr are ;h

structured on the lines of similar pests in D.R.D.O. It is fthuﬁ
obvious that the pay Commission hss lreated all lhe rgraup B&C
perrgonnel in? all the tres units on par for purpose aof || pay
scales'. Thus it is clear Lhal his request for ine benefii af
seale of Rs.2375-3750 from the date of his promotion as Jig.U.
| | L
was nol conceeded to by the respondents withoul any justification
|
which is violative of Articles 14 and 16. The applicant
|

therefore constrained Lo aproach this Hon'ble Tribunal as el has

no other effective, alternative remsdy. o

7. REMEDIES EXHAUSTED: - The Applicani has no glheres ef?ecfive,
alternative remedy exceplt Lo approach this Hon'ble Tribuﬁaﬁa
&. MATTERS NOT PREVIODUSLY FILED OR PENDING:- The Applicant | has

i
notl  filed any other D.A./W.P. in this regard and such a casg is

nol penaing iﬂ‘any gourt or aulhorily of law.

9. MAIN RELIEF:~ It is therefore prayed thal 1his HG&'ble

|
Tribunal may be pleased 1o declare Lhatl the applicaﬁt is
entitled te ﬁhe pay scale of Rs.2375-375%0 with effect Fra% the

date of his promolion as Junior Scientific Officer {from 2Z2.711991

with all consequential benefits including the benefil of High@F

ravised scale recommended by the V Pay Commission, on acteJtaﬂce

by holding thg action of the respondents in not conceeding 43 his

just claim vide Lr.No.4373/72/DGARAA Adm(GP-1I1) dated 20.4.1???

issued by the Directorale General of the Aeronaulical Gﬁality

Assurance Ministry of Defence, Mew Delhi is as il%egal,
|

arbitrary, discriminatory and violative of Articles 14 and 16 of
, |

. |
the Constitution and also opposed to all canons of eguity,

justice and fair play and pass such other order or orders as this

Hon"ble TribuTal may deem fil and proper in ihe gircumstances of

the case.




7 , . AT
,’ ' N
40,  INTERIM' RELIEF: It is thersfore prayed Thal this Hon'ble

Tribunal may'ba pleased to direclt the respondents to consider the

500 o

rase of the applicant for extension of the scale of 23?5w31

forthwith and pass such olher order or orders as this Hon'ble

[

Tribunal may deem fit and proper in the circumstaneces of Lhig

CAGE .

Q)x_
I.P.0D. No. & BDate

; . : I e

Mame of the P.0O. which drawn & bﬁ4§ﬂ\) 4££)\
|
12. ENCLOSURES: J U QD)QA’ |

IFD. Material Papers, Covers, Fads & stc.
1

|
: VERIFICATION

|
. . l .
1, G.8ivaprasada Rao, 5/o0. G.Hoteswara Rao,aged aboull 37

vears, Junier Scientific Officer in the 0/0.lhe Chief Resident

Inspeclor Dirsctorate Gensral, Aeronautical  Gualily fissurance,

|
Ministry of Defence Care of Hindustan Aeronaulics Ltd., 8.0
|

Balanagar, Hydhrabad, do hereby verify thal the tantents‘iﬁ The
' |

above paras 1 to & are true to my personal knowledge and para

5 7
i
tg 42 are true to legal advice from my counsel and 1 have {[nol

|
supprasssd Any Taterial facts.
|
|
|
Hyderabad, |

“Date Signatue of the éppli&ant

)Ew ") &A—mw |

éCnuﬁﬁel for the Applicant
1




EGI £
Do 3T RGAQA/AdM(GP-T1)
DlttrLO ‘ave Gansral of

PHLOH&ULL‘AI Quality Assu;ﬁnue
- Nin of Yef,. "H' Block,

Lo New Delui the o Mar, 1997

|c.|

!.’i
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R } MEMORANDUN

;?Subjéct{, REVISION OF PAY SCALES OF JSOs

’B,.. Reference OShri P. Gangadhar's appllcation dated 11
July, 1996 on the. above mentioned subject forwavded by OCRI,
Hyderabad . vide-theipr letier No. CRI/HAL/OOI-O””/ADHLW dc“ed
12 July, 19%6, and Yon'hl. (AT, Hydetabad's ocder of 17-2-97
Iln CA No. 152 or 19907.

2. The «case of pay revision of JS0s has been consldeced.
The " Fifth Central Fay Commigsion has recommended a lLigher
(pre-rveviged). pay scale for JS08 of DGAQA at par with that,
adsigsible to ~J50g . of UDRADD. The acceptance of the Puy
Commigsion”s recommendetions Ly the Govi. is awalted. Asg and
witen  Lhlis  sgpeciiic reconmendation in regpect of . JS0s  is
srecepted, actionng will be talen to Implement thie same.

(DTS DAHIMAR)

Agstt, Director(Adm)
for Director General, Aeronautical Quality Assurance
Tale: 301 6380
To ' -
Shri P. Gangadhar\ JS0O

Through
‘ThL Chief Resident Inspecto:,

DGAQA, Mifh of Def
Covt. {9{%Ind;a C/o HAL,
RAlL P<C. HYDERABAD - 500 042

i',thf.)pz.r for information tu:-
i) . All the J250s in DGAQA

<:5A~; (n. S ﬁ«»sm@ﬂaaf 180

- Contd...2/-

\X/\/Q\%(\T
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¥ G, Siva Prasada Rao, IS0, (E)I

\\\ OCRI, DGALA,
Ministry of Defence,
Government of In:adia,

C/OSWJ‘ HAIJ P.O.,
HYDERABAD=500 042,

e Director General,

D.GOA. QUA.‘

Ministry of Defence,

'H* Block, DHQ PO.,
- NEW DELHI=110011.

(Through proper charmel)
Raespected SiI,
Subject sFORWARDING OF CAT HYDERABAD BENCH JDGEMINT
< O.A. NO,152,/97 Dt 17,024,197,

Enclosed please £ind a copy of CAT Hyderabad Bench, .
Judgement C.l. No.152/97 at.17.,02,97. It is requested that
an early action may please be taken to fix my pay i, the pay
scale of Rss2375/= = 3750/ in line with the gpirit of Judgenent
given by the CAT Hyderabad Bench on my 0.A, (enclosed).

Thanking you Six, in anticipation ol favousable

reSponee.
: Yours falthrulily,
) &)Q'\&/
Dt. D?,‘B( Feb'97,. (G.SIVA PRASADA RAQ) JSO

) c13CAT Judgement with O.A.

[——
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THC CEUTRA ADHIKISTRRTIU[ ThIzU

AT HYOERAUAY

And
Uniorm suvba. wl lpaia reg. wy s
Secretar,, M/o Uefence Production
% Supplics, South vlock,

hEw Lelhi.

Tre Jirector Luneral,
rercneuticel suality
Mm/o Defence,

"H' Clock, HQ PC,

hagsuranCe,

new Deini - 1lu 011,
Che whict sesigenl Do el boln
sindd, /o Uefence,
el oFL, Byo-Sullaz.
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Jiiol, hifo ueicincE,
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(Order per Hon'Dle 5 .ri B.Rangarajsn, memper (A) Je

-

scarda Rec, party it peroon ond

Heard Sri- G.5:ive bra

“rs. fsjuls tor Siiri K.itamuld, learned standing counsel for the

responucnts

2. The ap.plicant is @ Junior Scientiflc Li{icer working
under the Regpun.ent K2 at Hyderabad. He suumits that hig pre-
sent scale of pay is l:;.Z,UDU-"BSUU- Mg gubmits tnat in o BCw _ bl

wiih the leiter uu.965?4/JSL/PC/HD/PBr5—3/136/5/0 (R&D)
4t .11-6-96 (Hnnexureﬂxl, page 47 to tte CA) his pay should De 11X

in the grade of r5.2375-3750 right from the date he was promcted &

ar L, Sciencafic t1{jcer oii. &rfEu- v Srow vhel Cote hes toowt

(]

civen to bl The app-doatl guumitlod renl=ginnstio di . 1i-7=50
M= A-

s wreseed 1O M epohigent iU 2 in that connection. Thest fcpreccn
A : .
tetiof F were forwsrded DY the le:poncent dio.d to lcsponsent 1D .2
-

oy letter tpaugh et tE T nu..~1/unL/HJ/Du1-;uf/nunlh Ul W iz-T-%0
reminjer was alow iLsued oy lespondent nWDed oy Lellerl W elin ]

@i iu

4sL/RD/001-002/ rarilh dt.z3-10-56.

riled ior the 2.0VeE relief as indicated

3 Trnis U.A. AS
-
auouC.e
(T d—t-' Lu’&\.ot,_,«_
4, Though his représentation ’ﬂU“fﬁE_TUTUETGTﬁg
‘ L!»C [lf'f
- @f—his—twse by Lhe tespundent no.d to Respundent ho.blfr& nut

L

s Lo this D.H.qilhe ssing wes produced Lodsh

[
[

e a-plicant on 13-2-97 to produce those reprefEl
wio i

EnClDEEU as ANNEXUrs

when ue'usked Ll

re still pending, it is in Be
orde~pi

No.2 to dispost

tions. Ffe those representations 3

ifl we dj;ﬁfi/giuu s dirsction to reepondent

that,?@ﬁregcntctlon in eccordance with the lau vithin a per

- — e e
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two months from the cate of receipt of @ copy of this order.,

The reprecentation and the Forwerding letters of thg represerita-~

. -
tion as indicated above uere taken €n record,

5. The U.A. is ordered accordingly at the sdmiesion stege

itself, o costs.

0. Registry shculd send Copy of the C.A. along with

Enclusures to Reepundent ilp.72, -

g, -
worfiare, wfy
CERTIVIND TO BE TREE CRY

&‘Q‘Q&gy_k\ﬂ\ﬁ\y‘x&'\
wrrsy fesrd)
COUrRT OFFICER
¥ix swafas afosw
Ceutral Administrative Tribgas!
traar wqdls
HYPERABAD BENCE

——
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| o ‘ /1i)
s New Delhi, the 11th Wovember, 1988, <S§;>\

G2 ]
; taeg v \ﬂ
Ne,9(1)/85/D(ECC/IC)/1

Government of India
Ministry of Defcence
QU] (0% i JORAHDUI

Subject : Fitment of non- industrial workers in pay. _scales
' recommended by the 3rd Central Pay Comission.

The undersigned is directed to say that with refercnee to
CA No. 9 & 10 of 1983, the Board of Arbitration had reccommended that

Senior Scientific Assistants(S84s) may be given the Third Pay
Commission's scale of Rs,840-1040 in the saime proportion as that
obtaining on the date of the award between Foreman and Assistant
Foreman in the concerned erganisations, ie¢, DRDO and DGI, The
Government have accepted this award., Accordingly, 1 am dirccted
to convey the sanction of the President to the upgradation of the
posts of Senior Scientific Assitants in DRDO and DGI to the extent

given as under &~

Existing Revised _Me.. of posts of S8As
' Scale Scale to be given the scalce
(i) (i1) (iii) in Col (iii).

In DRDG in DGOA

4As per 3rd Pay -

Commission's Rs,550~-900 Rs,840-10k0 &

Report g
2 822 101

As_ per W4th Paf : g ‘

Commission's R3,1640-2900 Rs.2375-3500

Report g

. e o

The detailed calculations of posts that have been upgraded on the
basis of the award of the Board of arbitration are pgiven in the
Annexure. The Recruitment Rules shall be wmended suitably in
due course. :

2. These orders will take cffcct from 1-1-198C,

3. The expenditurc involved sh21ll be debitable to
the respective heads of Daience Services Lstimnies.

Cont 'd, on 2/-

1T
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e Tmis issues with the concurrcnce of the Ministry
5 Dofeace (Tinance Division) vide their inter-Departmental

Wz, 5859/Dir, AF(BQPT) dated 11-11-1988,

Sd/-xxxXxx
(T, TIRKSY) :
DEPUTY SECRELIARY TO L& GOVT OF INDIA
. TELE NO. .3015040

To ¢
The SA tn R4
The Director General, CA

Copy to:
CGDA, New Dathi - 2 copiles
DADS, Wew Delhi - 2 copies

Dy. Dircctor of Audit Defence Services - Calcutta/Pune/
Weerut /Dehre jun/Patn: (2 copies cach)

A1l Controllers of Defence Accounts (Signed in ink).
RD/DOP '
DGOA/Adm~-7B

AN -
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* IN THE CENTRAL ADHMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT 4y "RABAD}/SZ

0.A,NO.883/89, ' ate of Judgment 24.9.1991.\\&

5.J.5athe
G.Ramach ndrafe,
P.Surendra Nath
C.K.Balakrishnan
G.S51iva Prasad Rao
T.Sstyamatysnr——
P.Gangadhar
Ratan Singh, , L '

- Mohan Singh - _

10. Poruri Rama Raq,

11. Mukul Mathur b

VORI Nd W

12, R.L.Prajapathi . P
13. S.Giridhar Rag. - «es» Applicants
. Vs. '

1. Union of India, rep. by its Secretary,
Ministry c¢f Defrnce Production,
South Block,
New Delnt,

2. Dir=sctor,
I'echinical Development g Production {(AIR),
'H' Block,
New Delhi, ,
L 3 . .

-+« Respondents

'Counsei for the Appligants H Shri;‘v.Q.gayya'sarma 7?&.th'

Counsel for.the Respondernts : Sﬁri. N.V.Rahana, Addl. cGsc,

‘e

CorRAM: .~ . v e o :
Hon'ble Mr, J.Narasimha Murthy, Member (Judl,)
Hon'ble Mr.R.Balasubramanian, . Meﬁber(hdmn.)

Judgment os per Hon'ble Mr.R.Balésubfémanian, Member (Admn)

-

.iInis applicition has been £11eg by Shri S.J.Sathe ang .
lzuithers undgrjsectioh 19 *of the Administrative Tribunals Act,
1985 against the Union of India, rep, by its Secretary, Min,
ef Defence Production, South Bloék, New‘pelhi and anothar,

2. The applicants are Senior Scientific Assistants in the
Directorate of Techinical Development ang Preduction (rrR),
at Hyderabad. The applicants No.1 to 7 were promoted te the
post of Junior Scientific Officers on temporary-bgsis

The Senior
Scientific'Assistants, working in the establishment ef prp gp

(AIR) are governed by SRO 217 published in the Gazette cf, India

.datzd Sth August, 1971, The qualifications prescribed for the

Senior Scientifig Assistants are:




]

(1) Master's Degyree in Science or e;t?;ETent ir Degree in

Engineering or equivalent with one year experiencz in the
appropriate technical field, or

L.

(ii) Bacheler's Degree in Science or Equivalent with 4 years
experience in ths field or

(iii)'Dip;nma in Enjinzering nr equivalent with 4 years of
experiencz in the XixidyxsxX apnropriate Techinical Field.

3. The Senior Scientific Assistants, working in DRDO are
governed by 3R0 213 of 68 dated 26.6.68 , The qualifications :
prescribed for appointment 3s Senior Sclentific Assistants Are:-

(1) Master's Degree with 3cience/Maths. or equivalent or Degree
in Engineering with one year experience, or

{i1) B.3c., with 4 years experience, or

(111) Dip)éma in Engineering with 4 years experience, er

(iv) Bachelor's Degree’ in Library Science (one year duration after
graduation) ef a recognised Uhiversity or Institute or equiynleﬁt
qualifications with 3 years experience in the field of documentastien,

or

(v} Diploma in Ph>tography/Cemmercial Art from rec~gnised
Institution, - g

-

4. The Senior Scientific’ "Assistants, working in DGI are governed

by SRO 165 dated 2}.3.1964. The qualifications prescribed fer |
appointment as Senlor Sclentific Assistants are M,Sc/B.Sc, .

tnons) (3years'courso) in the required field of technology with'

one year experience in the fileld of work or Diplema in

Techonology with 2 y2ars experience,

(1) Degrae in Englneering or equivalent with 2 years cwpcrience

in the relesvant field, er

(ii) Master's Degree in Scienc2 with 2 ‘years experience in the
relevant .field, or.

(111) DiTioma in Engineering with 4 years experience in the
relevant field, or.

(iv) Degree in Scienca with 4 years experience in the field .
(SRO 270 dt. 4.10.85). '

S. It is stated that all the 3 units namely: DTD &P (AIR) DRDO
and DGI fermed a single service for the posts, over and abnave
senior Scientific Assistants and they w2re all geverned by
Defence-ﬁcrvice Rules issued in 3R0 51 dt. 25,1.1967. 'The lowest
post in the Defence Hsclence Service Rules in Junilor bcicntlfic )
0fficer and this post has to be filled by promotion from hnn_gaze-
tted Civiltans/¢cientific and Techinical staff of the catsgorias



7Y

* 3 @ \ . L]
isxant,

5pecified in column 1 viz: Sr. Scientific Ass Fareman,
Chicf Draftswan .nd jenlor Libcory Supturvisors., Thé ienior
Scizntific Assistants could be fron any of the 3 units namely:
DTD & 7 (AI), DRDO and DGI  This pasiticn continued te be se |
ﬁill Defence Science Service Fules were trifurcated in te 3 units
namely; .

(1) Defence iesearch & Developnznt Service (DRDS) under Defance
Research Devalopmert Organisatioen),

(11) The Defz2nce quality Assurance Service (D2AS) under the
Directorate Ganaral of Inspaction, and

(111) Defence AEONATICAL Quality Assuyrance Service (DAJUAS)
under the Directorate, Techinical Davelopment & Production (AIR)
Separate rules called Directorate of Techinlcal Develepment &
Producticn (AIR) Organisation, Ministry of Defz2nce Greup B
Junior Scilentific Officers Recrultmant Rules, 1980 published
vide, SRO dt. 10th Jandary, 1980 Defence Research & Davelepmaent
Organisation Junior aClentlfiC Officers(Recruitment Rules, 1980)

‘published vide SRy 81 dt.23rd Febraary, 1380,. Directerate General

of Inspection (DGI) Organisation (Junior Sclentific Qfficers)
Recruitm°ﬁt Rules, 1981 were issuesd. Thus, the posts of Senior.
Scientific Assistants in’all the 3 units viz: DRCD, DGQA and
DTA&P(AIR) ware treated as a single unit, falling under the
Defence 3cience Service, Acommon seniority r>ll was also prepared
with t .e name SP Roles nor gazetted staff, Thellist is maintained
gradawise and subjectwise for confirmation and pronotion to the
Juninr,Scientific afficer qrade. The Senior Scientific Assitants
working in all th2 three departments were interchanqg2able and
intartran,[crablw In other words, all the Senior Scientific

Assiqtants Are entltlzd to be promoted as Junior SCantiflC
officer in any of the wings.

6. ° When there was an anomaly relating to the pay structure,
it was referr“d to arbitratlon The award made on 12.8.85

by ths Board consisting of Justice M.L.Jain, Chairman shri,
Bégaram Tulpule Mzmbear, Staff side and Shri R.D. Thaper, HMember,
Officlal side refars to Scientific staff under *he Ministry

of Defence spproximiting to nueber 6,400. In thas body of the
award, they referred to Directofate of Techinical Dazvnlopment

& Production (AIR), (AAIW) to which catejory the applicrnts
belong. The quallfications for appointment, the work. allotment
and above all, the: chamces of promotion were all common to the
Senior Scientific Assistants working in all the 3 units, The
total number of Senior Scientific Assistants in all tho 3 units
would only c¢omnz2 to 6,409 and 1f the cat:gory to which th> appli-
cants belong, namely: DTD&P (ATR) is axclud2d, the numboer will
not come to 6, 400. Taking all the facts into consideration,

the Board gave' the award, stating that the demaind of tha Staff

.ZV
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of Pay 'scale of Rs, B40-1040 to Senio: QQE, ‘
ants and Draftsman werking in the Resoarch &

\{sation and Directorate General of Inspoction
istry of Defence) is accepted. Taklng advontase of
.ircn'rmma of Pevhiinical Devolopmend, wiad Voesbae i
the recommendation was not extendad to the staff

& P (AIR\Organiﬂl* fons.

- fplicnntF and similarly placed candidates made 3

ﬁhﬁ;“*-h_‘ﬁ : ‘bn dot=a £.12.1988 for including them also in this scale,

SN contantion that it covars all 3enior Scientific hssist-
_ants ands they cannot be excludsd. However, the DTD&P (AIR) informed
5, them that the mattal was taken up with the Ministry of Dzfence and
was turn=d down stating that th2 award given by the Baard of
Arbitration could be. implamsntel only in raspact of catejories
of cstablishmants covernd by the award. The applicants polinkt out
that senior off1Cﬁrs of their Jrgwnisation representud the Ccases
of Sanior Scientific Assistints hefore the Board of Arbitration
< and it would therefore indicate that they arz also convered by
the award. Moreovar, the Board relied hravily on the Expert
.- Committee headed by Justice Shri. K.C.Puril and would therafore
simply that they are also coverzad.

B. It is further contended by the applicants that the o|ninr
Scientif : Assistants workinm~ in all th= 3 units formed a single
indivisible cateqgory and are elijibtle for promotien in all the

3 units. They are also bornz cn a common saniority roll and if
a pgrticular section lika the ar>slicants “re to b= excluded they
should have boon Jivean notlce for doinjthis. The applicants
draw attzntion to T.A.HNo. 18/87 of Lhis Banch anl hold thnt this
is discrimination.

9.' It is, therefore, prayad that the award made by the Beard
of Arbitration be ext2nded tn. the applicants also and to traat
‘) all th: Senior scirentific Assistants in the DTD & P (AIR) hiving
been placed in the scale of Rs. £40-1047 in the same manner as
the Senior Scientific Assistants of other wings of tha D=fence
Ministry. : e
) - .
‘T' 10. The respondents have filed a counter affidavit, and
oprose the application. In the counter affidavit they give the
background to tha setting up of the Arbitration Board. It is i\
case that aftsr going through all the process the Boacrd of
Arbitration gave the award of the pay scala only to Scientific
3taff of two arms L.3,, RLD ¢ cqanisation and DGI, To other words,
the Board of Arbitra ion excludad the Senior 3cientific Assistants
" of DTD & P(AIR) from this scale.




b )C‘
11, It {5 alsn contendcd‘ééggtho award Also Siqn(; by’ a

Member, Staff side hag afready bzen approvead by the Cabinot and
implemen sd. It s Pleaded “hat an award whilch hias hony AMpnreved
by the Cabinet cannnt bo modifird or amendid or challonged in a

'-E%urt of Lyw ang Any such mo;ification/amendment can b2 carried
Gut only with the as roval of the Parliamant,

1é. It is also contended that the ﬁiguré of 6,400 indicated
in the award covars n ¢ only the ‘Senior Scientifics Assistants
but also of all Catzjories of Scientific Staff angd they do not

£ 13, We have examineg th2 cas2 andg heard the'learned counsel
for the avplicants and tha respondents., The short quastions
before us are;

{a) Is the omission -f the'applicants from the ‘award a consciour
-decision or a mere oversight,
. I
(b)), Whether any modification at this stage requires the approva’
of tha p rliament as claimed b7 the respondents.

14, C.A.Rzferance MNo.9 wAas with‘roference to Scientific starff
in all tho n'mits-including.the DID& P (AIR) . cC.A.Reference No. 1
relatad to other non techinical cadres like store keeping staff,
Draftsman aﬁﬁ'Drivers.' Award 1(a) relates to Sclentific Staff,
The Schient{fic Staff of the various uvnits are interchanqeabic,
Nowpere in the Scritiny of viarious 35pects of the case oenior
Scient{fic Assistints of the DID &P (AIR) had bzen sinéled out
to b2 excludad from tha award. In Award 1(a) the demand_of the
Senior Scientifice Assistants apn4 Draftsman wofking in the nrgD
Organisation ang DGI have been accaptad. The award {s silent
©0 DID & P (AIR) 1in respect of both tha cadres. Senior Ccientific
ﬁ>assistants and Draftsman, Byt the subsz usnt Awacd 1(c) is
Spacifie® about the cadre of Draftsmen only, This portion says
that the Draftsman working in other organisitions of the Ministry
of Defance is rajectad. This may, by som= imagination, be
treated as excluding twe Draftsman of the pTD &p (AIR) Erom the
award, No conscious ¢xclusion of ‘the Senior Scientific Assistintr
of the DTD & p (AIR) his been mads unlike in th= casn of the
Drafesnae | ¢ in,-thnrefdre_ clevr that the omlnsion ~f |
Senior Seientific hssistants of the DTD &P (AIR) in tha award is
purely unintentional -ng not th?» result - of the caraful applieation
of the mind. Tha £Acts that the Mamhar of the Staff side has

[ N S

™



signed tho award can only m2an that he too ha ighed the ‘

essential sspect by avefsiqht and this cannnt bo taka2n to mean - “\
that he Lag ngrn.cd Lo tha axclusion of e ."i"!ni-;,x: .‘:.c-innl-iéi--

- Assistaits of tha DTD & P (.IR) from tha award, Reajdes, phe
other grounds cplsad by the Applicants also apptal te us. For

all thase teasons w2 find th t the S2nior Seilcntific Accistants
fts of th2 award

of th2 DTD ¢ p (AIR) also shoull et the bon f

e e e s ——

e ——

in the sma2 mannzr as th: Sonior Sciantific AS3ist ‘nts of tha
- T————— ———, —— e T e e
othar units in tha HMinistry of Defance,

el

15, The responiznts hava taiszd the quoestion of approval of the
parliament. s fing from a copy fotha statement laid by the
Hon'Ll2 Dufanca Minister b:fare the Rajya Sabha (R3) that it

WAS n2cessary to obtain the 2proval of tha parliament for making

any modificition to the award. Y2 find from the notr Lhat the
approval of thé Parliamant had to b2 obtained for chinjing the

date of effect of the award., Such being'the €as2, apnaroval of

the Par_iament €or £illing {n the onission in th2 award as in
this casr i{s also n1C2IssatLy,

ZN

Vie) a__l,@[}e
16, It vies of the #%. , we direct the respondents to
inltiate steps for 2xtending th
Assistants ¢f the p
at the nz

2 award to the Scujor Seientd fic
TD & P (FiR) also by maving the Parliament
3t av-{lable cepportunity for approval.

17. With tha abovs directions we dispose of tha apolication

with no orda--as to costs,

£d/~ A.MO. NN KRISHNATI,
Deputy Ragistrar (Judl.}

CERrIFIED TO BC TRUE~COPY

X fee sy L
) L Date.,..\} 1&.&(; e,
- . rtedp

Court .
Centratl Adninistrativd Tribunal,
idyderabad Bench, Hyderabad.

ﬁ) Copy to:-

1. S2Cretary, Ministtry of Defencs Pro-luction, Union ot Indin,
Hew Delni,

2. The,Directur, Techaie )l pDava
Y14 Block, New Deihig,

3. One Copy to Mr, V.Jcgayya Samma, Advocate, T.A.T. Hydbad.

4. On- copy to Mr. R.V.Ramna, Add), oGsc. c.r. T, Hyd.
- Copy to all Berchzs ol Reportg ira to tha TNV, gtandard list,
.6, On= 3parce copy, - '

lopiment & Production (a1n),

————

vr

. Joda
Case Mumber,,. ). /2 S,

? 2l

. . .0".!'”;:-&-:.';--- .‘—.'.. '

A/R')H/q Dare nf foset -".""'-'i'l:‘.‘ 7./ I
: - 3 '.' ]

S
Copy made 1 endy Cn....;{.h\f.f_"
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_ No Pz: o Lgy 38L\5/DID,9 (ASy}/pdmin- -T/624-LC fD{C1v
““\‘t mt G 3-.-'
ITY FPRO Ty ctf 1. I3 _
_ Ner Delht, the ,f!,.ﬁ.uguﬂt. 1092
a I o
_rlf*_,fz_}‘l\l_lim
Subject i~ Fifnent of non- qustrlm ’“1“*-'3“ JJ’ Loy seiles
‘ recariendel by the 3vd ool s S T Tl
|8 The followin - Ve gt YiLiobyy O YRENOr
2, cntm s made in CulLh ¢ this YAy che SRR
(;%’Lsﬁfﬁ@m/“m)/‘l a4 118%0 cording fifoh w71 rdnissiivnl
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9. Ciis Mo, SLIY/BS/DIRNC/TC) /M ‘
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. approved by iMinistry of Finance vide their U.0.No.C-148/

N
No.96574/JS0/PC/RD/Pers-3/136/S/D(R&D)
GOVERNMENT OF INDIA

Ministry of Defence
Deptt. of Def. Res. & Dev.

New Delhi, the 1lth June, 1996

To
The Director General _'
Defence Research & Development Orgn.
Ministry of Defence
NEW DELHI.
SUBJECT :- Revision of Pay Scale of Junior Scientific
Officers in Defence Research and
Development Organisation from 2000-3500 to
2375-3750.
Sir, e

I am directed to refer to Judgement dated 08 November
95 in OA 912/93 delivered by Central Administrative
Tribunal, Principal Bench, New Delhi directing grant of a
pay scale to erstwhile Junior Scientific Officers hicher
than the pay scale from which they were promotad. .

2. In compliance with the above orders, I am directed to
convey the sanction of the Presiden: to the grant of Pay
Scale of Rs.2375-75-3050~E3-100-3750 in lieu of Rs. 2000-60
2C0-=28-75-3200-100-3500 to the erstwhile Junior Scientific
O;r cers of Defence Research and Development Organlsat;on
notionally with effect from 01.1.1986 or date of promcticn
to the post of Junior Scientific Officer whichever .is

later.

3. The arrears of pay as a consequence to the revision of
pay scale as mentioned in para 2 will be admissible with
effect from 08 November 1995.

4. The above revision of Pay Scale of erstwhile Junior
Scientific Officers will not affect their placement already
made under SRO 177/95 with effect from 26 August 95.
However, option for this revised scale will be available as
per Sub rule (B) at Rule 6 of SRO 177/95.

3. The option wunder the provision to Rule 5 of CDS_

(Revised Pay) Rules, 1986 shall also be available for
drawal of Pay in the revised scale provided such option is
exercised under Rule 6 of CDS (Revised Pay) rules 1S85.
Such option once exercised shall be final.

6. This 1issves with the concurrence of Ministry of
Defence(Fin/R&D) vide their I.D.No. 1192/IF(R&D)/96, &t
llth June, 1996. The propcsael has also besen seen 2and
i/

96, dated 4th June 1996.
Yours faicthfully’,

NP
- -
(8. L. TRI2aT=C)
UMDER FECESTARY TO THI GOUT OF INIIn

|
2t
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Copy to :-

Copy

COpy

[ox/

The CGDA, New Delhi. The DADS, New Delhi.

The CDA(R&D), New Delhi.

The Principal Director of Audit, Defence Services
New Delhi....... - 2 Coples.

JCDA{R&D), Pune. JCDA(R&D), Bangalore.
JCDA(R&D), Madras. JCDA(RE&D), Chandigarh,
D{IF/R&D) DFA{Budget)
DOP/RD/Pers-3,...uv.u... 100 Copies.

signed in ink to :-

The CDA(R&D), dNew Delhi...... 2 Copies.
The CDA(R&D), Bangalore....... 2 Copies.
The JCDA(R&D), Dehradun. :
The JCDA(RE&D), Bangalore.

The JCDA(R&D), Madras.

The JCDA(R&D), Chandigarh. N

~—

also to : Leader/Secretary Staff Side JCM-III Level-,“

through Director({us)

---------

.’
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERAB ;
AT HYDERABAD
0.A. NO.1283/ of 1997

Between
Shri G. Siva Prssade Rao wess Applicent
And

Union of Indis
Rep. by its secretary
Min of Defence
Production & Supplies
Sduth Block

- New Delhi

Director Géneral

Aeronautical Quality Assurance
Min of Defence

'H* Block, DHG PO

New Delhi - 110 Ol1

The Chief Resident Inspector
D.G.A.C.A. , Min of Defence
HAL PO, Hyderabad - 500 042

Director General
DRDO, Min of Defence
New Delhi

) «+..+ Respondents

REPLY STATEMENT FILED ON BEHALF OF ALL THE .RESPONDENTS

I, V.K. Sachdev S/O Shri H.K. Sachdev éged 46 yearé
occupation Govt. service R/O Hyderabad do hereby solemhiy

affirn and state as follows:

I am fully acquianted with all the facts of the case and
filing this reply statemtrion behslf of the respondents as I
have been atbhorised to do so. The material averments in the
0.A. are denied save those that are specifically admitted
hereunder. The applicant is put to strict proof of all such
averments except those that are specifically admitted herebunder.

PARAWISE COMMENTS ON OA NO, 1283 OF 1997 BETWEEN SHRI G. SIVA

PRASAD RAO, AND UN.UN OF 1NKD
PARAS
1. ‘No comments.
'
2. No comnents.
3. No comments.
ATTESTOR 4ie/57 © DEPONENT g
JMQﬁGWLW \e['* \ RE
% 8. BEDDY- Q-,-, l/ J( Sackdw}ﬂ/ '?
0 '&mﬂﬁc Offican® N CHIEF RESTDENT INSF:oOTCH [
50"0":3' M)DGACA, N WRT, DTD & P (AIR) Minef ief -, .
. of Do, - AN G/o Midhani Kenchank:¢ i,
ated-68 : HYDER{BAT500. ~ 8

Cto. Midhani, Hvae



T wx,
.

4, No comments

5. No comments }

6. (A) The DRDO end DGAGA (formerly known as DTD&P(Air)) are two
separate organisetions havinp their own PE and FRs Based on
the Hon'ble CAT judgement in OA 912/93, the Govt, had
senctioned o higher pay scale of &.2375-3750 in élace of
B 2800-3500 to JSOs in the BRDO wef 01-01-86 or dete of
promotion to the post of JSO, if latey, but the arrears

‘were allowed w.e.f. 08 Nov, 95 only. The Govt orders
to this effect were issued vide letter No.96574/3 O/PC/
RD/Pers-3/136/5/D(R8C ) dated 11 Jun 96 (Annexurei -1). As
a-conSeQuence to these orders, a proposel was inﬁ iated for
- revision of the payscales of JS0s of DGAQA at paﬁ with
the DRDL. Since thé time of the proposal coincided‘udth
the submission of the report by the 5th CPC, the} onsideratiod
of the case was deferred till the acceptance of T%
recommendat ions by the Govt The Vth CPC have 51nce
recommended the higher (replacement) pay scale of $;7500-
12000 for JSOs of DGAGA, st par with that admissﬁ»le to
corresanding posts in the DRDO & DGAGA, subject td certain
conditions. This has been implmented wye.f. l—l—§6.
(B) No comments. |
{c) Not relevant to the issue, 5
(D) Necesszry action for the upgradation of the scald of the
J80s was in fact considered, but itwas feltlmore eppropriate
to await the outcome of the 5th CPC, The 5th CPC have
recommended a higher scale for JSOs and the same.has been

implemented wie.f. l-1-96.

(E) There is nothing strenge in communiceting to the!JSOs of the
Dept on a related development in the form of 5th§CPC

—~-wrecommendstions as a likely solution to the issué.

N-A oon3
ATTESTOQ,\' Sinlsy DEP{)NE & M |

e B'mﬁﬁgg:wa | ,_:'“EF RESTDENT INSPHYTOR { fL[G) ‘|
Senlor 8¢ DGAQA, ‘i DTD & P (AIR) Min of Defe_.l- %ﬂl

ocmhm)“ Def. C/o Midhani Kancharﬂtrgh, i
Cfo. Midhars, Hyoe'spad-68 HYDERABAD. 500078 ]

T Tem, N e o N g ' I
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(F) The position of the case is given in detdl at (AJ above,
Even the JSOs. of DRDO (for parity with who the issue was
raised) are given financial benefits from 8~11~95 only.

7. No comments.

8. No comments,

9. The reliefISOﬁght is not in order in view of the ﬁoéition
explained sbove (6 ARF). Also, claim of higher pay scales
of JS0s at par with DRDO before 1-1~96 is not Justified

because DRDO is a different organisation who have only
implemented a Jjudicial decisjon for hicher pay scale for
their J80s. Moreover, the Sth CpG recommendations for a
higher scale for 'the JS0s including those of DGAGA, would
meet the requirement materislly when implemented. The
JSOs of DGACA has !b.een given the higher pay scale as
recommended by the CPC w.e.f. 1-1.96. |

10 No interim relief is due and colled for keepino in view
the detailed position brought in paras 6(A) and 9 above,

It is, therefore, prayed that this Hon'ble Tribunal be
pleased to dismiss the O.A. in view of the :bove stated.

Solemnly and sincerely affirmed ~LT Sachdet’é& q
HTEF RE37DRNT INSPECTOR |
this 16th day of December, 1997 3 R1, DTD & P (AIR) Min ¢ f Defé.
’ . £/o Midhani Eancharbegh,
and he sigrnied his name in my presence - HYDERABAD-500258

Before me.,

| ATTESTOR _
W@Mﬂ] |6'I{J//‘?7 .

K. R. REDDY.
Senior Sclentific Officar
OCRI(M)DGAQA,
Min ot Def.
Cio. Midhani, Hyae-abad-B8




Copy toO :- o

The CGDA, New Delhi. The DADS, New Delhi.
The CDA(R&D), New Delhi.

Y g

e Tpene may -

The Principal Director of Audit, Defence Servicesﬁ;u

New Delhi....... 2 Coﬂies.

JCDA(R&D), Pune. JCDA(RE&D), _ﬁalore.
JCDA(R&D), Madras. JCDA(R&D), andigarh
D(IF/R&D)™ - DPFA(Budget?) et T
DOP/RD/Pers=3....«¢.4+0.. 100 Copies. ‘

Copy signed in ink to i~ |

The CDA(R&D), New Delhi...... 2 Copies,.
The .CDA(R&D), Bangalore....... 2 Coples.
The JCDA(R&D), Dehradun. .

The JCDA(R&D), Bangalore.

The JCDA(R&D}, Madras.

The JCDA(R&D) . Chandlgarh .

e e A i by, Mwat—_r

Copy also to : Leader/Secretary Staff Side JCM ITI Lgvel

through Director(#MS) . |{.
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LT ' (Donmey,
e “himad . . / ."-' \. .
) .K\// ’ %\J\\/ -\/
( ‘ ‘ No.96574/JSO/PC/RD/Pers-3/136/ /D(R&D;i\g

GOVERNMENT OF INDIA

- , Ministry of Defence
Deptt. of perf. Res., & pev,
New Delhi, the 1lth June, 199

The Director Genera] ) ' :
Defence Research g

Ministry of Defence

Development orgn, ~ \ B
NEW DELHTI.
~oW DELHI

SUBJECT :- Revision o

. ior Scientifjc
Officers in Defence Research
Development Organisation from 2000-3500 to
2375-3750. S

L R A , |§.'
Sir, ) s

I am directed to refer to Judgement da
95 in oa 912/93 delivered by Centra)
Tribunal, Principal Bench, New Delhi direetj
to erstwhile Junior Scientifje Officers hig
Y scale from which they were promoted.

In compliance with the above
canvey the sanction of

ﬁed 08 November -

than the pa

her
2.

orders, I am directed to

the President to the grant of pay . i
Scale of Rs.2375-75—3050—53-100-3750 in lieuy of Rs. 2000-60 o
-3300~£3-75—3200-100~3500 te the erstwhile Junior Scientifie |':
Clficers of Defence Resear

¢h and Development

notionally with effect from 01.1.

Organisation

86 _or date of promotion..
to the post of Junior Scientific Officer whichever is
later. _ :

3, The arrears of Pay as a conse

quence to the revision of
pay scale as mentioned in 'para 2 wil} be admissible with, -

efiect from 08 November 1995, _
' The above revision of Pay Scale of erstwhile Junior
Scientific Officers will not affect their Placement already

nade under SRO 177/95 with effect from 26 August 95,

iowever, option for this

'er Sub rule (B) at Rule 6 of SsRO 177/95.

The option under the Provision to Rule § of CDs
Revised Pay) Rules, 1986 gshall also be avajlable fqr s
rawval of Pay in the revised scale Provided such option jis i
xercised under Rule

6 of CDS (Revised Pay) rules 1%8s5. - '
ich option once exerc

ised shall be final.
This issues With the
efence(Fin/R&D} ‘vide their

th June, 1996. The Proposel has also baen seen and
oroved by.ministry of F

inance vide their U.0.No.C-148/12/
+ dated 4th June 1996, ’

concurrence of Ministry of

[

”
S
1]
=y
[ ]
<
[
i
[L}]
’a
#)

NYEETTR LA
NS :i &

Administrative ST
Ng grant of g '~—q¢

. i
revised scale will be available ag

i
I.D.No. ll92/I?(R&D)/96, at. . ?

i
Yours faithfully, . .T
!

[
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT :: HYDERABAD

O.A.Np,s ;1283  Of 1997

Betwéen:- '

Sri G.Siva Prasada Rag ¢ «+ APPLICANT

AND

1, Union of India, rep, its Secretary,
- Ministry of Defence, Production
& Supplies, South Block, New Delhi,

2. The Director Generél, Aeronautical
Quality Assurance, Ministry of Defence,

3. The Chief Resident Inspector, D.G.A,Q.A,,
Min, of Defence, HAL PO,, Hyderabad-042,

4, Director General, DRDO, Ministry of

PONDENTS

Defence, New Delhi, ees RES
T

REJOINDER .

I, G.Siva Prasada Rao.‘S/o.G.Koteswara Ra
abo&t 37 years, Junior Scientific Officgr, in the
of the Chief Resident Inspector, Directorate Cene
Aerénautical Quality Assurance, Ministry of Defen
of Hindustan Aeronautic Limited, Balanagar, Hyd
do Hereby solemnly and sincerely affirm ané stat
follows :- |

|

1. | I am the applicant in the above 0.,A, and

I am well acquainted with the facts of the case.

rea? the reply statement filed on behalf of the grespondents

and!in reply thereto I beg to submit as follows:-=

2, ; I submit that the Government while sanctl
!
higher pay scale of Rs,2375-3750 in place of the

o, aged

. Office

ral,

ce, Care
erabad,

as

as such

I have

oning

2009-3500 in pursuance of Judgement of Hon'ble ?rinciple

Bench in 0,A.N0.912/93 to J,5.0s. in D,R.D.0, with effect
from 1,1,1986 or date of promotion have given a|@iscrimina-
tor& treatment in the case of J,.5,0s., working in[D,G.A.,R.A,

although it is for this reason proposals were infitiated for

the revision of pay scales of J.S,0s, of D,G,H,U,A, at par

»

with the DRDO, én the basis of represédntation made by me

and others working in D,GH,Q,A, However no orders were

passed. in this regard, though there is every justification

scale of




> -
L] -

2
to,equalise the scale of J,5,0s, in DGAQA on pa% with J,5,03}
ofIDRDO from 1,1,1986, I submit that my case ig that I am

enéitleé'for the scale of Rs,2375-3750 with effect from

thi date of my promotion as J.S,0, with all consequential
benefits. I submit that inspite of the proposals initiated
by the Government ﬁo orders were passed in this |regard on
the%ground that the proposallcoinqided with the |report

of #he V Pay Commigsion, and its acceptance by the

Government, It is seen from the counter that the

|
Commission for replacement scale of 7500-12000 £
¥

|

responddnts did agree with the recommendation ofj: Pay
|

o&_glf/goth organisations namely DGAQA and D,R,D D, and made

J.5,0s,

i oo r—

1

applhcablé from 1,1,1996, It is thus obvious thit'the‘
anamrlp of pay scale of JSOs x# in different orgaLisations i

was set right with effect from 1,1.,1996, Thus |there is

theréforé no justification in denying the same scale
to J5,05. of DGAQA on par with JSOs of DRDO from 1,1,1986

o -
or f#om the date of promotion as J.5.0s, which ever

is léter having admitted that necessary action for]the
upgraddation of scale of JS0S wilh infact considered, I

submﬂt that nothing prevented the Sovernment to take

a decgsion to implement the said scale to JSOs of DGAQA on

the ground that the matter is under consideration by V

Pay C&mmission vhich is after all a recommendatiomy body,
In an% view of the matter.thé recommendations of VilPay
Commiésion having beéh accepted and implemented with effect
from 1,1,1996 there is no xep rational in dénying the said
benef%t to the &.S.Os, of DGAﬁA fdr the earlier period from

1.1.1§p6. It is relevant to submit in this connection

!
that thing extended higher scale of 2375-3750 to J,.S,.0s,

of sisker organisational, there is absolute no casel|for _'

awaitigg the recommendatibdns of V Pay Commission which is

a recommendatory body infact the V C,P.C..rgcommended higher
prerev%sed scale of pay of Rs,2500~-4000 which is

7500~12000.

L

!
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3. Regard 6(f) of the reply, I submit that financial

benefit, though extended from 8,11,1995, the notional
fixation was given from 1,1,1986 or from the date of
promotion as J,S¢9, which ever is later, In my case

I was promoted as J,S,°., from 2,7,1991, therefore I |am

entitled for higher scale for 2,7,1991 with all monetary km
benefits as I have not the benefit of scale of
Rs,2375-3500 as S,S.A, as a result of 0,A,No,883/93

of this Hon'ble Tribunal.

In view of what is submitted above 1 submit
that the relief sought for is fully justified and

is in order,

It is therefore prayed that this |
Hon'ble Tribunal may be pleased to allow the
above O0.,A, as prgyed for and pass such other
y order or orders as this Honéble Trikunal may deem

fit and proper in the circumstances of the

Sworn and signed before me ng‘A E}>>“ﬂﬂ
' at Hyderabad on this 26 Qay =

of February, 1998, DEPONENT .

case,

Before me

| PVS. roeqp
// ADVOCATE // HYDERABAD.,

FI P oy F e S e ——

=N
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' 1 .. ¢ .. Counsel _for%;;t_he Applicant;
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t ' l 1 S L o
s 7 IN THE, CENTRAL Amdtmrs'r;mwz TRIBUNAL : HYDERABAD BENCH .
! : ! i .
i { AT HYDERABAD'
{
. | 0.Al 1283 oF 1997
‘ {
; 1 .
( ] Dated, the 19th March, 99,
L . . |
, m
- . BETWEEN] 1‘
' 4
G. Siva Prasada Rao : cess Applicant
: 1 f h j
o E N D ; !

1. Unior of India, repregﬁnted by its Secretary,
Ministry of Defence Production amd Supplies
, South Block, New|Delhil,

R : I '
2. The Director Gengral, %cronautical Quality
Assurance, Ministry of|Defence, H,Block,
DHRO (Delhi Head

Fuarteﬁs Post Office),
New Delhi-=110 01L. i .

b 1 L
3. The Chief Residcnk Inspector, DGAQA,
Miristry of Defence, H?LPO, Hyderabad«42
{ H

i3
L

3 X aves Respondents,
| !
f COUNSELS |3 T
For the ﬁpplicant ‘% Mr. K, Venkateswara Rao
| ! -

For the R?spondents ‘Mr. B.N, Sarma

-
T e

|
CORAM 3 |
: |

T——— —
Sty =

'
!
!
f
|
|
t
{
|
{
!
i
i
!
|
|

|
|
THE HON'BILlE MR. R. R

ANGARAJAN, MEMBER(ADMIN) -

i |
. THE HON'BLE MR. B.S. JAI PARAMESHWAR, MEMBER (JUDL)
{ ;
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(PEA : HGNIELE MR. R; RANGARAJAN, ﬁEMBER(ADMIﬁa
1. ‘H@ard ﬁr. K+ Verkateswara Rao, Learmed Counsel for the
applicant amd‘Mr. Ba N.’Sarma, Learned Starding CoUnsei for
the respondents.
2e %The applicémt in this O.A. belongs to ST commusity ard
was Origimallﬂ appéimted as Semior Séi@mtific Aésistamf in
DGAQA fformerly knowhR as DTD&P(air) viz,., Directorate of
Techmiéal Devehopmént and Production {(ailr) w.e.f. 9.6.§8

in the ‘ther scale of R8.1640-2900/~, It iz stazted that the

| \ ‘ .
scale of ‘pay of SSA ever in DGARA was fixed in the scale of

pay of Fs.ZB?STBSOq as was existing im DRDO . with efféct
from 1.1.88., The applicant was promoted as JSO wee.f. 2.7.91

in the fcala of paﬂ of Rs,.2000~3500, PFor JS0s the scale of

ray iB DRDO is Rs.237553750¢

3. ’{I‘his O..E}. 1g| filed for declaratiom that the applicant

is alsofentitlmd to the scale of éay of Rs,2375~3750 from

the daté of hié proﬁotion as Js0 from 2.7.91,wiﬁh all comsequan-r
tial be%efits and for getting aside the rejection of hié case,
vide letter Nol4373}72/DGAQA/Adm(GP-IIj dt. 20.3,97,issued

by the ﬁﬁAQA, Mimistry of Defence,

4, A simil%r O.A. No,17/97 was disposed off by order

dt. 12.3.99., The contention raised im that O.A. as well as

the reliefgpra§ed fgr afe same as that of the contentiop

and reliefs praved im this 0.A. Their main point ir that 0.A
for com%ideratiom was whether the scale of pay of

Rs.2375;3750 applicable to J30s of DRDC 1s also applicable

to the ﬁpplicanis in that O.A. from the date of their

promotion to JSP. |

5 In view of the fact that a similar case was disposed

off recently, tpis Q«2. has also has to be disposed off

k b

U
i M e
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1 0.A.1283/97

i
! I ~3dzm

givirg the same ?irectioa as was given in 0.A.17/07i
i ;

Heﬂcelthe followiég directions are given : :

1 ! ‘

- i) Takirg que note of the fact that fixing of pay

! of the dpplicant as SSA in DGAQA orgamisati@a in
! the SCaHe of pay of Rs,2375=3750 which is szme as
|

that of |S5a of DRDO, the recommendations of ‘the -
5th Pay bommission ard the Memoramdum dated

20.3.97 m final decision for fixing the pay:of

the applﬁcaﬂt,from the date of his promotion

| .
‘ as JsO spall be taker by the respomdents'_oréamisatiam
within a'period of 3 momths from the date of receipt

1 of a copy of this order,
i

ii} A sp@akiég order -shall be issued by the respéﬁdemts
, | .
| .
| in this regard to the applicant withim the s?ipulated
period as indicated above.

1ii) The applicart is at liberty to move this Tribunal

if he is‘aggrieved by the decisior taken by the
! ' :

respomdemﬁs.

-4

| |

6, ?he CuA. is ordered accordingly, No order as td costs.

|

(R RANGARAJAMN)

;1 R(JUDL) | MEMBERADMIN) |
{ | ”x".
I 837 o
1L | Dated, the 19th March, 199 i,
£t | . s L

Dictated im Oper Court.,

‘ ! '
cs | | o .
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FUI‘m Napgu SYQRQPQA-ID.
(5ee Ruls 29)

CENTRAL HHNINTSTHATIUE TRIBUNAL H*MCRABAD BENCH AT HYDERABAD,
18t Floor., H&_.4 Bhavar  ornm oiygprs Gardan, Hyderanad-500004.ﬁ.9.

CRIGINAL RPALICATION NS.1233 {F 199,

Applicani(s) . V/5 Raspandent(s)
G.33ve Frasad nee The Sagy. Min, of Defence Froduction emt

Supplies & Ora,

By Advogai- shois o
Ke Vonka tusuer ﬂ.?ﬂ vy Ceniral

R

sovt.Standing Counssl)

. To, Sri, K,Ramleo, Addl, C5SC.

4 Rinistzry of
- Ird 4a, repressntst by its Secretsr "
A=t g:t::c:'ﬁxodueiioupttﬁ Supplies, South alac{, Now a.mﬁt.

Ministey

- i : ral, Repensuticel Juality Assuzenge,

-2 :2*Bi§:;::frﬂ?:2:nk,.Bﬂaﬂﬂ(nnlhl Head Jusrters Pt;ﬁ Greice),
New Delbi,

R=3° The Chis? desfdent Inspactor, DGAGA, Minlstry of UaePonos,
~ HALBD, Wydsrabad,

“hereas an application filed by the above named applicant
~der Lection 9 ge the Adniinisiragive Tribunal Act, 1985 asg
in Zhe. eony annexsd hereunto has been registered ang upon

Preliminery, hearirg tre Tribunal hag admitted the application,

i9tice is hareby aiven to you that ir YOU wish to contest
the anplication, vou may file your reply along uith the document
in etpport thereof ard aftar Serving capy of the game on the
applicant ar hig Legal_ﬁractitioner within 30 days of receipt of

che rotica Lafure this Tribunal, either in Person or through a

. Legai Prectitioner/ Fresanting 0OfPicer dppointed by you in

‘this behalp, In default, thg said application may be heard and

decidad :n YCUr absence on or &fter that datg without any
Purthar Notisg, ' |

Issusd undep My hand and the seal of the Tribupal
his the . . Thiptieth . . . | - .day op  S&pEeiber 1999,

//BY ORDER OF THE TRIBUNAL// ~
Th {-@: m .

GuiQ=1997, SR REGISTRAR,

M

- |
W EW?ET’{E“ 3:?;'5{:.'\-'\1[ i i
Centraf AdmisicFive Tiibunal f | I
S BIprTOY |-

16 0C7 199] |

Frran A &“&/

guprt s iy BENCH

ERCE L TR
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Andhea Pradesh
Admsinistrative ‘3 ribunal
at Iiyderanad

VAKALAT

0. A No. nf 199

.

ACCEFTED M
o

oK *
& '
\ APPL J_
Advoci 1 PETIT.\
FESPOT
APP[](\\A

Advacate for PETI’IF‘
RESPONDENT

Address fou Service of the said Advocate is at

L ~\136 /[

@WU}\X O NV )
NIy NQLW["AO\
Y=ty

S



S ! (I
Y. S
In the AndhraPradesh Adminis: vative Tribunal
at Hyderabad,
0. A. No. {7/%—3 of 199
Applicant
P "\5"0\ MU ——”i’eziioner
d\ Rve, frax VERSUS o
Raspondent
b Jerrdhon— Mviveho g 84ne
oo P R TR Y

Ve /% \E\VO\ Prase &5y (\O,

‘!

In the above Pautionor do hereby appoi. and ivinin,

|
Respondant

1 vew]Uoento Ola A

Advocate’s of the High Court to appear fvi mefus in above
10 conduct o~d prosecute (or defend) the and ali proceedings that miy »e takan in
dpplll.clllun zonnecied with the same any degroo or ordar pascid thorcu including
tor return of documents or the reéceipt or any monays that may Le paya’™.8 to me/u-

Appeal/Petitton and also to appear in ali application under Clause XV 71 the ietts:

©in all app:ications for review and 121 leave to the Supreme Ceurt o «inu 1.

Pe(mon and
respect of any -’
all ";)[}Ilcbtuon
in tho {said
Petent] fund

\

= §Certify that the cometits of this VAKAL, . :re reocut and exgliined in Ciglish

and TelUQU e vii e = in My présence 10 the executanis whuo eppeired perfectly
e same and made his/her/ther synatire of merk in my praseace.

Executad bufore ma this %} M‘fuv of &-&){\ 19
.C_D-M”C %’\
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